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5 : CENTRAL ADMIMNIATREATIVETRIBUNAL
| JODEPUR BENCH =~ %
O.ANos. 143, 144, 145, 146 and 147 of 2006 o {
DATE OF DECISION : THIS IS THE STH JULY, 2007 4
CORAM :

HON'BLE MR. KULDIP SINGH, VICE CHAIRMAN
HON'BLE MR. R.R. BHANDARI, ADMINISTRATIVE MEMBER

Bhim Singh S/o shiui Bheer Singh aged 46 fyears,

Vijay Singh s/o Shri Kirat >1n0h aoed 45 years,

Narain Singh S/o Shri Jabbar Singh aged 55 years,

Ram Dayal S/o Shri Heera Ram aged 54 years,

Sandeep Kumar S/o Shri Milter Singh aged 25 years,
« ° Ram Avatar Gurjar s/e Shri Prahalad Sahay, aged 25 years,
s o all Mazdoors in 19 F.A D, Banar residents of Civilian Family
Quarters, ‘Banar, District Jodhpur.
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Applicants in OA No, 143/2006

1. Kundan Singh S/o Shri Mangi Lal aged 47 years,
2, Banshi 8/ Shri Mangi La) aged 54 years,

-3, Bhanwar Lal S/o Shri Bhoora Ram aged 45 years,
4. Kewal S/o Shri Gangu Ram aged 40 years,
5. Ram Chander S/o Shri VirdnaRam aged 44 years,

6. Igyarsi Devi wite of Shri Kalu Ram aged 42 years,
- All Mazdoors in 19 F.A D,, Banar, residents of Civilian Family
Quarters, Banar, District Jodhpur.

Applicants in OA No. 144/2006

Pankaj Kumar S/o Shri Jagan Nath Singh aged 54 years,
Devind Chand S/o Shri Jagat Chand aged 27 years,

Rajendra Singh $/0 shri Ram Chandra Singh aged 46 years,
RUIC.P. Singh 5/0 Shri Krishan Dev Singh aged 36 years,
Ramveer Singh S/o Shri Mallhan Singh aged 25 years,
Surendra Singh 3/o Shri Ishwar Singh aged 23 years,

All Mazdoors in 19 F.AD., Banar, 1031dgnts of lemn Family
g . Quarters, Banar, District Jodhpur.

cl Applicants in OA No. 145/2006.
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1. M.N. Thalar S/ Shri Ganu Thakur aged 43 years,
Kamlesh Kumar S/o Shri Ganga Sahai agted 26 years,
Sher Singh S/o Shri Har Narayan, aged 26 years,
Raju Prasad S/o Shri Mehndra Mohto, aged 34 years,
Ram Kishan S/o Shri Hawai Singh ‘aged 25 years,
Brijendra Singh S/o Shri Kanwal Bhan Singh, aged 26 years, .
Pawan Kumar $/o Shri Lal Chand aged 23 years,
All Mazdoors in 19 F.A.D,, Banar, residents of Civilian Family
Quarters, Banar, District Jodhpur.

"~ Applicants in OA No. 146/2006

- Saraswati Devi Wife of Shri Mahendra Mohto, aged 54 years,
COMPARED &~ SN Dass S/o Shri Poltu Dass, aged 52 years, A L
@MZQ,REL Jai Singh S/o Shri Gulab Singh aged 57 years, e T
\ /4 Shiv Kumar S/0 Shri Poltu Dass aged 46 years,
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Prew Ran 310 St Madan Lal agod 53 years,
Maina Devi Wife of Shri Bal Kishan aged 42 years,

o

All Mazdoors in 19 F.AD. Banar, residents ot Civilian Family &

Quarters, Banar, District Jodhpur.

Applicants in OA No. 147/2006
By Mr. Vijay Méhta, counsel for the applicant.

Versus

1. Uniou of India through the Secretary to the Grovernment
Ministry of Defence, Rak sha Bhawan, New Delhi.

2. Commandant, 19 F.AD., Banar, District Jodhpur.
....Respondents in all the Oas.
: %
Present : -
By Mr. M. Prajapat, Advocate, brief holder for T

Mr. Ravi Bhansali, for the respondents in OA No. 143 to 145 of 2006
By Mr. Mahendra Godara, Advocate brief holder for

Mr. Vineet Mathur, for the respondents in OA No. 147 & 147 of 2006

ORDER (ORAL)
(BY KULDIP SINGH, VICE CHATRMAN]

Heard the learned counsel for the applicant.

2. In all the above five O.As the relief(s) sought by \the applicants are

similar, therefore, they are being disposed of by this common order.

3. he grievance of the upplicants’ are that they had been allowed a

Quunrter at o distance of more than 2 ks, from the place of their working and they
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are being paid Rs. 75/- per month as Transport Allowance in accordande with the L ™
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provisions contained in OM. Dated 3.10.1997 and the O.M. Dated 17.4.1998,
However, abruptly, by an oral order, this Transport Allowance has been dis-
continued and recovery is staled to be initiated against the applicants. The
applicants have made a specific averment that no written order dis-continuing the
Tmuspml Allowance was ever 1ssued to them. The applicants also allege that no
show cuuse nolice was issued as also 1o opportunity of hearing was afforded to
thent und abruptly by a gral order, the said allowance has been ordered to be

stopped. On a query i"rdn:x the respondents, the leamed counsel specifically told
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that respendents have not passed any written order discontinuing the Transport

Allowance which was being paid to the épplicants. Hov?evér, the respondents in

their " reply also, alleged  that the ‘applicanfg are not entitled to Transport
Allowunce as they are residing within the campus of 19 FAD and Govt. Md. Accn.

is located at 2 Kms. Away fr om the place of duty main gate / security office of 19

- FAD, where thexr dzu}y attendarice i uamed out as also the quarters and Depot

main gale ./ security lofﬁce are located within the.axmy campus of 19 FAD

perimeter. He has argued that the said allowance -has now been with-held as per

&

te objection raised by the audit authc;x'ities of Western Comunand. Thus, the
appliciants are not entitled to any such dllowance However, the way, the
Departiment has dis-continued the pa.yment of Tr ansport Allowance appears to be
in violation of punc Lplea of natural Justme as they have dis-continued the
allowance aﬁeutmg thc cwxl rights of the apphcants and befoxe affecting the civil
nghts the apphcantb should be given a notxce and only thereaﬁer wntten orders
should have been passed in accordance w;th the n__nfesp Sp, We allow all these O.Az
and d‘irect the resﬁc&Ademt—depzﬁﬁnent to 'cic»mtinue Lo'pay Transport Allowance to

the dppiu,ams however, if thcy want to s“top the same they may do so by serving

T oan appropx late notu.e as per ‘law and Judmal px onouncement on the subject until

With the above directions, the O‘As No. '143, 144, 145, 146 and 147 of
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